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CENTRAL ADMINISTRATIVE TRIBUNAL, PRINCIpAL SENCH
NEW DELHI

0.4, No. 491 of 1995 peu Delhi, dated the 7th dug. 95

HON'BLE MR, SR, ADIGE, MEMBER (1)
HON'BLE DR .4, VEDAVALLI, MEMBER (3)

Shri M. Sakshivelu,

S/o Shri s .k, Marakkutti,

SA 42, RRL Colony, Canal Road,

Jammy, cesse QPPLIC‘WT
(Applicant appeared #in person) «

VERSUS

State of T of Delhi through

the Secretary,

Development Commissioner,

Irrigation & Flood Control neptt.,,

Oelhi Admn,, Transport Building,

5/9, ©nder RWill Road,

Delhi, sece RESPONDENTS
(None 8ppeared)

ORDER (ORAL)

8Y HON'BLE MR, 3.R, ADIGE, MEMBER (A)

In this application Shr{ Sakthivelu, Asstt,
Enginser, Regional Research Laboratory, Jammy has
Ssought for a direction to the Respondents to issue
him an offer of appointment to the post of Asstt,
Surveyor of uWorks (C)s Engineer:0fficer (Civil) in
the Irrigation & Flood Control Deptt, of Delhi

Ad.no

2, Shortly stated the 3pplicant 's case jis that
he was recommanded fop 3ppointment to the saig post
on the basis of a UPSC interview by the ypPSC vide

their letter dateq 20.7,92 byt thereafter, in Spite

of repeated Tepresentatiens to t he Raapondontl, they

have not issyed him an 3ppointment 1etter,
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3. Notices were served to the Respondents on

18.5.95, but in Spite of seriico none has appeared

for the Respondents nor 3ny reply has haeap filed,

4, The applicant who was present in person

during hearing befors ys states that apart from his
Teéprasentation he has met the concerned Buthorities,
on more than one occasion, but has so far not received

any satisfactery response from thenm,

5. Copias of the repressntations apd reminders
he has sent to the Respondents havs heen annexed with
the 0.7, beginning with nis aarllgafreprosentation
dated 9,2,93, In this connection the applicant has
invited our attention te the Hon 'hile Supreme Court 's
Tuling im prem prakash Vs. UOI 1985 (2) s(R 757,
Paragraph 15 of which contains the Home Ministry 's
Notification dated 8.2,82, which runs as follows:

"Subject; Validity peried of list of selected
candidates Prepared on the bagis
of direct recruitment/nepartmental
Competitive Exam, The undersigned
is directed to say that references
are weing received from time to time
from Hinistriaa/Daptts., enquiring

selected candidates has to be baseq on the
number of vacancies on the date of declaration
of results, as the 8xamimation is competitive
and selection is based on merit, A problem
may arise when there is » Pluctuation in the
Vacancies dfter the list of selected candidates
is announced, .
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The matter has been carefylly considered,
Normally, recruitment whether from the open
market or through a Departmental Competitive
Exam, should take lace only when there are
RO candidates availahle from 8n earljer list
of selactad candidates, Heuweyer there is

ikelthood of vacancies arising in future;

already available, there shoyld either be no
further recruitment till the 8~vailable

already im the list of selscted candidates
awajiting 8ppointment, Thus, there woyld be
no limit on the peried of validity of the list
of selected Candidates prepared to the extent
of declared vacancijes, either by the mthod
of direct recruitment or through a Departmenta)
Compatitive Exam,

Once a person is declared Successfyl
according to the merit list of selected
Candidates, which is based on the declared

sslscted candidates are 8vaiting Sppointment,
recruitment shoyld either bg postponed til1

candidates awaiting 8ppointment from a fresh

list Prom the subsequent recruitment exam
6. In the background éf the submission made by
the %pplicant, we dispose of this 0.4, with a
direction to the Respondents tgo pass a detajled,
Sppaking and reasgneg order in accerdance with lay
uUpon the applicant ts Tepressntatjon dateq 8.2,93
Within one month from the date or receipt of copy of
this ordar)under intimation to the applicant,
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implemented within the prescribed time period.
A copy of this order should also be issued to him,

This 0 .A, is disposed of 8ccordingly, No costs.

M“Aﬁrﬂ\iw A Jobg.

« Ao VEDAVALLY) (5.8, 30I1dr
Member (J) Member (A



